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Factual and Action Taken ll.eport

In thc matte r of

Original Application No. 17712022

I{ajender Gangsari -Applicant

Versus

State of Uttarakhand Sespondent

I. BACK GROUND

1. That, the Hon'ble National Green Tribunal, Principal Bench, Nc*,

Delhi, in the matter of O.A. No. 47712022, Rajender Gangsali Vs

State of Uttarakhand issued inter alia following directions on

20.t0.2022:
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4. Report of the Joint Committee be submitted within one montlt

at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Supported PDF and not in the form of Image PDF.

5. List for further consideration on 2 3.0 1.2 02 3.

6. In view of the facts and circumstance of the case, we also

consider personal appearance of Regional Officer, District

Magistrate and Commissioner, Municipal Corporation,

Dehradun on the next date of lrcaring through I/C ro ba

essential for producing the relevant documents and as.;isling

this Tribunal in just and proper adjudication of the (lLtestions

involved in the case and they are accordingly directed to

remain present before this Tribunal on that date.
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In compliance of order passed by the Hon'ble National Green

Tribunal, Principal Bench, New Delhi on dated 02.08.2022, the.joint

committee has undertaken inspection of the area in questior.r on

17.10.2022. Following officials of the Joint Committee were parr o1-

the inspection :-

1. Sh. Naresh Chandra Durgapal, Sub District Magistrate,

Dehradun.

2. Sh. Manish Semwal, Executive Engineer, Uttarakhancl Jal

Sansthan, Dehradun.

3. Sh. P.K. Joshi, Joint Director, State Environment, Conse.r'vatiorr

& Climate Change Directorate, Dehradun.

4. Dr. Avinash Khanna, Chief City Health Officer, Nagar Niganr.

Dehradun.

5. Dr. R.K. Chaturvedi, Regional Ott-rcer, Uttarakhand Pollution

Control Board, Dehradun.

6. Sh. S.K. Dimri, Asst. Scientific Officer, Uttarakhand [\rllution

Control Board, Dehradun.

7. Sh. Akshay Kumar, Environment Expert, Namami Gangc.

SPMG, Dehradun.

8. Smt. Pooja Mishra, Solid Waste Management Expelt. Ulban

Development Directorate, Dehradun.

9. Sh. Miraj Ahmad, Technical Advisor, SPMG, Dehradun.

III. OBSERVATION OF THE JOINT COMNIITTEtr

CONSTITUTED BY HON'BLE NGT :-

1. s?m q-{i{qxur {erd fu qstfl"T, fi fs qdsTg qfurfi{ +i7rcrrr, rrNd

lT{flT A q{rfi F.N. to-62/20fi -t.A.-ilt. 1?-rro oarz.zoi4 dT{r rso \rr)
composting G so rpo sLF effidT fu -rn fi,Tq, t-d{r{{ ti .tqi+qoftu

ffi fiw t I (q-or+o-r) r
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2. Ei-s oIqRIE ft-ffiwr tg q-trtre"s r{sq frlalT +€ t cEsrg

srfuF-qq d cr,o-.fd q-dirn-{$frffifr ,/ Ts d,/ c{ or} .8.- +oza / zo t s /
1sa3 R!r6 26.09.20i5 d am 29lMTtday A {.rfu ufs orqRrE

e-*iw{ur tg ilrs ftTq, tflr-F t qeTrq-flpf s6cft qTkr t r

ftiar+o-z) r

3. {rcr rr{wr fri?ET +d d q-difi-*qffifr,/Tq.Gt.,/e-dqft/ g

-iy/2o15/716, ftti6 18.07.2018 gRI qQfi srqft srw sfr.rft tt
q-fqrq tt qz 600 urru odEq fu sr.oa.zozz d-r rl-rqfr qrw t,

ffi q-4-+o-toT tg slra-fi fu-qr rrqr t, ftIs ergcrd-{ fi qERra

0rr{r+6 qq=fi qn slq-drs o-{i fg ofrildrfi cntfi{ qrF-q fu-qr rrqr t t

(*iar+o-s) t

+. Wie iT OZ-Stitt", 6:00 am to 2:00 pm 8 2:00 pm to 10:00 p* t e)-w elqRIE

d Processing 01 qrfr t t wre it qFdk{ 45oTon/Day 6rru?T dg
orqRre frfuq *erdq fio.rqT t srw fu-in uror tr

5. organic 4 Inorganic dg SIqRrE o) o3-To.rnrnut d qurq t geroot"i

fu-qr qrf,r t, fuTfrI Sieve Size 75mm, 25mm deII 4mm t I zsrnrn Trommal

t Rejected Material +sr fu qrft qtl d-fd, oq-t, erqHd, df,S,

tdfrirT tqr GTIfr qF-f, fdT t I Tormmal fi 25-- 4 4mm Sieve t
Rejected oTqRrE o1 t l*a Flr il tqr qrf,I t I wie fr dt-fl GrcPrse d
frtfuq tg ol rormmal d, fti-sq TEd Trommal t 75 rnnl Sieve 1)

3TqRr€ yqo fu'qr qkn t' crerl 75mm t G) sTq'RrE qR{ d ifrrnT B,

ss+1 ao F{ qfr ogilkq o1 qrfr t t n-dwr< 25mm Sieve Size ifr

Tormmal t zs.- t 4q sieve d SIqRE ol 5c, 4mm d Torrnmal 1)

qm fu-qr qrf,r t a?n d 4mm t 6q oi d s-srs vrq dar t, cr
o-d€ +dI t ctsr Rejected 3{qRIE o) fSRffi s.r{d d qRflr d
3lf,ffl Sanitary Land Fill Site ti rtt] qffl t I

o. ft-cT ger+towt (without source segregation) fr;{ q.rQ-q o}fl sTqRrE rl'{,
q{ drtrT qrar t, ftrS qiBr+1 ftE r\ g++-+ru fu-qr qr rer t r qiBzfi

frfu t dfu6 G crSR-6 G{qft€ ryfnur ger.ro-*w =rfr d qr rer t r

l3v
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7. trqd srto3.i A orgsR q-r-dfr 2oi8 t 30 ftdER, 2022 d6 qd

s8ll8sMr r.rftq ds sTqR[€ tr{iw{q tg d-< q{ dlrrr rrql fugIi

t zaszstl'{r @DF+Inert) sLF d fsrRd B I d sLF of erq-in fr sTBo

t t €qrao oqfr ilr RDF.F'T ft{ilti"r qfr fuqr rrqr t I (ria.+o-+) r

a. srr of d-nc {ir-6uT vq sqflr q+*eTr fidsq{o rfr t I $srf,m arr
qrcifr-d-d d ilso{ qfuq'r t qF-a ft-t-e err{ ffid fu-qr qrcr

qrqr rrqi (qt&nw *6.q) d qqf d r+q-q {{fiq{er e[rrc r-fr { *s
d qrqq fr Frmin-o di S sreq frn.rEr ffiaq fr sq-q g6Brd

frrt .rt qf,+ 01 ffiy'r srsrgwri Tfurrd c-d qi encqr qn-d d
ergsv vrfr.rfr G ctr*ri fr qrr{ d+d qrqT Trrr, mt !-qrf,6t 01

q6 q-aaif d ergw l-tr qrfr tr{t | (ddr{o.-s,6) I

s. erfd qr6 t vq.vfl.sq, Hr{d w qf,hd nor il s{Frwfr e-c+r g{ t

fus qq {igff qfrfr griT ft-rtm 11.04.2022 d ftfrem o{ sTrcr iR-a

o1 .rfr .11, 166q-o-z) r

ro.€qroo 6qfr ERr {.ffi-q dfl erqRrE oT trsw{q q RDF or

ft{ffq frnruqm TS fo'sT w ra t I

Action Taken by UKPCB

{o.rg cM RDF oI AEIfr-o q{fr t ft{f,riq qr frti qri G ft+c d
Fflffiq o-r sHf, e6r-q-q q ftrt Bri qr {rw n-$q Ffilr qH gm o}fl

orqRrc e-fi-ffiiur dq q-qrf,-{ oqfr to tflr(q a-€ tM< fto d
fuE{ wf-di"r dsgor olBftqq d qm 15, 16, 1e ds eryRte q-{am

ftqq d ftqq 1e, qrg clBfrqq sl{t 37, +0, +s \ti rn-6 ffifuqq of qrq

44, 47, ae d c[flfd qro ;qfqffrq o{frRtr 5w :utfuo qftrr*e-v i
Ar6rq-d frqfm oz.og.zozz o1 <rq{ a1 ,Tfr t t

1I
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T.rftq dq orcRre g-trw{q erd $slwrsr o1 ffierq snqr

-+o vr$o Eftd 3rFo-qq n qifu-d qrE {d orrilfi €sT 477/2022 vrd-< -ffi. e=trl tsffirr<is

*era rtrrqqsT. td-fl{r n qmot or 3ngcrdq of d"d fu ffiko fr'ry1 6 cfrfrMi of qffi or
rreq fo-qr rrqr t

1. cgs Hfus' yrrft ftotfl fuiT,T, sftnrEi€ YIRFT I

2. cgs ufuo7vfu+ tqwa sosr€is yrm{ 
t

3. sfl{r sfuq qr-q oilH TE flfuf,{"T Er<r ftA:T6 qqtflrr Tq uoqrg qMi fttermq r

c. ftrarfuor0, t*rqa t

s. rroqrcis !-{q.ur FirlT N. t.6ii-qa I

c-oq t sq-t-fr fuilTt dxr crfr'f, frq erffit Er<r TriftqeYs'oTqRr€ q€wrq d-< ?ftflrBTsl
or .ngm ffielrr frqio rlo.2oz2 d q.rfu ds 3rcRre qriw{DT dq tiqroo to trtqr nrz
t#E A cfrftfu fr errqn M o1 sqRa{ft t fu-qi qqT tfifteToT d srrq ftq qffit sqfuro s}r

iFq S@IT arffi or qrq frq'q
1 +ft citr a"E S,rfqTd sqfuarffir, trtr<c
2 * Tftqtqqrd s$eq eft-c<t, sd{tEIE-s u-a *itenq, tEtr{{
3 lfr ffodo qM. sTtr frasro. rrGT r|qf{{ut, riseloT G oeqrg qR"{dq

fterndq, eE{rfl
4 ci 3rfu{rcr Eqr gq qln RI{eq oIEEq. qlTt ftrfq tilr{c'
5 d erxodo aqfff eiffq oTffi. {Sqfift. trsr<ct
6 Eft sfl.d. MI serqfi ffio' 3rDm.rft, {dftS-fr, tiqi
7 fr elerq 6qR q-qlfllT ftts.s, ilIfr'Tt, gsofro{qofro, AE{Ka
8 afirff Xulfrxr ds otqRte qdrr ftts-i, {rrQ fumrfl ftarTrdq, iE-qq
I fr ftrtq 316T< il6-ffi qcTrarn \'€offo\qofro, tEil{a

1. sFI q-{iffi-tuT era fu q-qlctq q-{ G o-oorg qMc qaErq qrrf, s{6n d qcT6

F.N.10-62,/2011-t.A.-ilt, ffiO OS.1Z.ZO14 eRr 150 MTD Composting \rE 50 TPD SLF Aqm tg
TrR ft'rq. trirfl t tffqfr Nw ttGiacro-r)

2. dIH GTqRTE G-ffR"I t-g sotnro-s r{qv foiaw N t uaorg etftftqq d erf,.fd [dio
{$ff0-ffft/\'aei.Zc{.oi.*.-4026/201s/1043 ft-{t6 26.0e.201s d 6r<r zgour/aay d ;r.r0-o ds
erqRre s-{iwxur fu lw ftrm, er{rfl e tem-flel vsqfr qrq tlf*ian-o-21

3. q-vq y-{qq fuiaur eld d .HiaE q$ffffieZW.ot /s6qfr/q.-1u/2015/716, ft;Ti6 18.o7.2o1a,

eRr sem +rsqfr crq of .rff t t a-f,qn it qrd 600 MTAa oe\Hq fu sr.oa.zozz rro rrgqfr crq
t, fus-d' tg enf<q ft-m rrw t, fu't orgqrd-{ t et<ftrd srqr+6 cq-i 6i oTq-d}s afii
tg ormarfi ent-<q Erfus fu-qr zrm tt ftidrr-6-s)

+. qie t[ oz-shifts, 6.00 am to 2.00 pm 4 2.00 pm to 10.00 pm t du GN.RTE o1 Processing ol qrfr
t t wte t cFdR-{ 450 Ton/Day drnrlT Eiq oTqRrE frft-q rard-q ft+Tii t vtw ft-qT qror i t

5. organic 4 Inorganic drg oIc'RIE o) O3-Tormmal d qrsqq t gsrf,{or fu-qr gror i, fui-fir Sieve Size

75mm, 25mm csII 4mm t I 75 mm Trommal t Rejected Material +qr fu qr-ft rb1 ild-d, 6G,
erffid, 669i, ffiftirr qqi 3IrR qftd Ei-dr t I Trommal t 25mm T 4mm Sieve t Rejected

sTqRrE of Land Fill d tqr qror B t wie g .;1s' 31qftrc d frfuq fu o3-T.ommal t, fti-sn q6d
Trommal t zs mm Sieve t GrcRIq Yer"o fu-qr qrf,I t npn zs mm t d erqRre qrg d wat t,
ss+t ao fu{ at 6dftT o1 srft t mdTitd 25mm Sieve Size of Trommal * z5mm t oq
Sieve d 3ruRre oiE{:4mmo1 Trommalt q-rfrfrtqTqrorto?drd 4mmtoqordsT rq
srw *dr B, q-e o+e E}or t aen Rejected 3rcRTe o1 ffiRiq srfe d qRst d 3rf,rff, Sanitary

Land Fill Site t llq srot t t

5



6
e. ft-+ gpr+tqtiur (without sourse Segrigation) ffi TT0q 6iq etqRre €ria q{ Eil-qT GTnT t. ftr$

qtBd frE i gsrffi-i"r fu-qr qr wr t t qiBr+t frB $ Sft6 \d er$frlr sIqFrE Trtf,qr..,-:?r.rer{ul
+fi d cr 16r tt

7. s-Ed orr6-sl d or{qTq srrdff 2018 t 30 fudE[t 2022 d6 ea s811BsMT Trffu rlf{ 3IqRrE

s-$wwr tg d-rE qr drut rrqr I fust * eaezet MT (RDF +Inert) SLF i .isrRf, t t d slr qt
frTdr t orBfi tt tiarao 6qff ETIT RDF6l fu6Rq rfr fuqr .rqr t tftia.++-a1

8. sLF o1 fr+c rirgvr si sq=[r aFKw €-dqs{6 r$ tt tiqrd{ am qffit qra o\ dre-oq qfu-qT

t qF-d fiie qrE{ ftffirRn fr-qr qrdr sntT rmt (qBflrrs'rid.{) d sqf d srrq irfrq{ar 3{rs{
Tfi n *s d qrtqq t FrwrRo.t\-i d qreq frn TntftOs{ur d qqq c-6Bd frtn 11 qgit +1

lqrdsor sr€qTgqr* {ft'ro ws ol ensr qnol A ergsv vrff Tft si cftsi t erfl ft+e cRl
rrqr, fust e-drf,of at qrx qr;rEii d er5w rS'crff n11 1166rao-'s,o)

g. srfa qrt d gq.\rs.sqs6d ct T6B-f, RDF d oTFrwff qccr g{t fuq rr rigfi sFft ff{r F{i6
i1.u.2on o) ftftefl 6r snsl nft-f, a1 * t11 ,6i6'++-z)

10. riarmo 6qff Effi q.ffi-q ds orqRre or criwwr s RDF 6I ft-wriur frqqEqri q-S fuqr sr {6r'tr
11. Eo.r{ gRr RDF or ffi6 c-gh A ft'fli',rr qT frti qd G dr'}c d fttrlwT o.r .rfuo qcierq q

ffi qd q{ qrq rwq qt€ gm ds oTqRi€ rr*fw-tq d-< iiqr"rfi oq-fr t0 td{l(c t€ fidfc
fto A fug€ rrqfaw €ss{ur oIBF-q{ aff trm ts, 10, 1e ;rrrftq drs 3tc.Rtq utffi 61 elm oIR 1e,

erq o1fuftqc EI1I 37. 40, +s 1rti qd eTftfuqq of qm na, qt, qg, d erc'io qro rsrsraq 3IftR-fr
gw =+rno qftn*e-v t Rror+o qrw aff .rS B r

/
(frqo crary<)

1ro.-ffd riorr+x)
gsofrogqofro, i_flT'(c I

FH
setotgro oTffi.
{d0-S-fr, ttirfl

.vD
, !/L ,
(rlqr 1qrll,

(ds 3rqRre eriu-q frts*. vrtfr
fr-dT€ ftenrdq) tflrq{ t

1"v-
(d unodo a-gtrfr)

e)-fq31ffi.
q$qRffi. teqWt

trrqrd)
qtffeTrr olft{<l. sd{rcp-s q?l

q-€nr, t{iq{

(ewu grx)
Fqffi"T mrq-i, qETfr rrt)

qsoftovqofrq tr<r{a
\

^\l\\ v\ -z

(sr *f,*-l
go rrR lqnas o{0t6ffi.

rrR F'qq, tf,{r{c

\
(nt?

TrTffi frAYro, {r'q qqtq{ur,

irerq vq u-oqrg qMq'
f{tYrrdq, t-6qr$

tflrp
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F.No.Lo-62 I 2Ol 1-IA.III
Govemment of India

Ministry of Environment, Forests & Climate Change
(IA.III Section)

Indira Paryavaran Bhawan,
Jor Bagh Road,

New Delhi - 110 003

Dated: 8s December, 2O 14
To
The Mukhya Nagar Adhlkarl,
M/s. Nagar Nigam, Dehradun,
Patel Road, Dehradun - 248 001,
Uttarakhand

Fax:0135-2651O60
Email : nag ar_nig am2 O O 8@ ahoo. com

Subject: Development of Municipal Solld Waste Processing & Disposal
Facility at Shishambada, Vikasnagar, Dehradun, Uttarakhand by
M/s. Nager Nigam, Dehraduu - Environm€ntal Clearance - Reg,

Sir,

This is with reference to your letter no. 216(H)/ IMSWM-2012 dated
18. 10. 20 I 2 and subsequent letters dared 23.04.2O t 3, 28.05. 20 I 4, 20.06.2O 1 4
and 10.07.2014 for environmental clearance on the above-mentioned subject.

(i) The project was accorded TOR vide letter no. F.No.10-62/2O11-lA-lll
dated 03.O8.2011.
The proposal involves development of municipal solid waste processing
and disposal facility on a total plot area of 8.323 hectares to process 150
MT/day capacity of compost plarit and 50 MT/day capacity of Sanitary
landhll in Shishambada, Vikas Nagar, Dehradun, Uttarakhand.
The project site is presently a barren land.
The water table in the project area is 65 to 70 meter below ground levei.
MSW collected will be stored in temporary storage area. Storage of
compost materials and other materials is also proposed at tJ.e site.
The approximate power requiremert for the compost plant is (pre-
processing composting, curing, and storing) is 150 KVA. Additionally,
DG Set of 50 KVA capacities is also proposed.
Total water demand is estimated to be 160.0695 KLD.
Treated effluents from landfill, ETP and compost plant will be released

(ii)

(ii,)
(i")
(v)

("i)

o

(vii)
(viii)

EC MSw-Shishambada Pagc i of 6
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2. The Ministry of Environment, Forests & Climate Change has considered
the application. It is noted that the proposal is for grant of Env'.ronmental
Clearance for Developnent of Mualcipal Solld Waste Processing &
Disposal Faclllty at Shlshambada, Vikasnagar, Dehradua, Uttarakhand by
M/s. Nagar Nigam, Dehradun. The proposal was considered by the EAC in its
meetings held on 20th - 21st December, 2012, IOth - 12th June, 20 13; and
reconsidered in EAC meeting held on 29th September, 2Ol4 - lst October,
2014. The proponent has informed that:

,t)\--L-../
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(i")

(")
(xi)

(xii)

(xiii)
(xiv)

after monitoring of quality of ueated leachate into the public
sewer/water body as per standards laid in MSW Rules 2000.
The project area falls rn Seismic Zone-[Y and is moderately hazardous
zone for earthqua-l<e.
The total cost of the project is Rs. 23.50 crores.
Wildlife issues: There is no environmental sensitive Location like wildlile
sanctuary/national park within the 10 km radius of the airport.
Court case: Hon'b1e Supreme Court has directed vide its order Civil
Appeal No. 5581/2074 dated 07.05.2O14 to proceed with the
establishment of facility at the site and that the Competent Authority
should consider the grant of clearance.
Public Hearlng was conducted, on 72.O9.2012.
The project site is located at an aerial distance of 4.46 km from the
western most boundaries of Doon Valley Eco-sensitive areas attracts the
General Condition (GC), hence is treated as Category 'A' project of EIA
Notification 2006.

3. The proposal was considered by tle EAC in its meeting held on 20s -
2ls December, 2Ol2 and recommended for rejection of the project since the
site is very close to river and suggested to identify an alternate site away from
the river. Project Proponent submitted NOC from lrrigation Department dated
06.04.2013. As per the NOC, the site is 400 m from the river and is not in the
flood prone area. Project Proponent a-lso submitted minutes of the Supreme
Court Monitoring Committee (SCMC) dated 08.03.2013. The SCMC
recommended in view of the fact that the topography of Doon Valley is such
that it forms the catchment of some nvulet or the other which are by and large
seasonal and it would not be possible to find a-lternative site for the purpose.

4. The project has been recommended for grant of clearance by the EAC in
its meeting held on 1Oth - 12th June, 2013. However, based on the
representations against the project, the Regional Office of the Ministry at
Lucknow inspected and submitted the report- The project was again
examined by the EAC in its meeting held on 29th September, 2014 - 1st

October, 2014. According to the report, the proposed site is surrounded by
University/ Colleges, residential complex of Defence Ministry, viliages and
Asan River in the downward direction. Project Proponent informed that the
site has been acquired prior to all the above developments in the area and
that there have been numerous attempts by various interested quarters to
block the development. Meanwhile urbanisation and development is
expanding without an appropriate waste disposal site for the city of
Dehradun which is the capital of Uttrakhand. The project proponent informed
the Committee that the Hon'ble Supreme Court has directed vide its order
Civil Appeal No. 5581/2014 dated 07.O5.2O14 to proceed with the
establishment of facility at the site and t].at the Competent Authority should
consider the grant of clearance.

5. The proposal was considered by the Expert Appraisal Committee (EAC)
and recommended in its meeting held on 29th September, 2Ol4 - 1"t October,
2014 for granting Environmental Clearance. The Ministry of Environment,
Forests & Climate Change hereby accords Environmental Clearalce for the
above-mentioned Devetopment of Municlpal Solld Waste Processing &
aC-MSW,shishambada Pagc 2 of 6
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o
Disposal Facllity at Shishambada, Vlkasnagar, Dehradun, Uttarakhand by
M/s, Nagar Nigam, Dehradun under the provisions of the Environment
Impact Assessment Notification, 2006 and amendments thereto and Circulars
issued thereon and subject to the compliance of the following specific
condilions, in addition to the general conditions mentioned below:

A. SPECIFIC NDITIONS

(i) "Consent for Establishment" sha-ll be obtarned from State Pollution
Control Board under Air (Prevention and Conuol) Act, 1981 and
Water (Prevention and Controll Act, 1974.

(ii) The proposed plan should be realigned in such a way that the
waste tipping area and processing area and other project
components which produces maximum air and noise pollution is
farthest from the habitation.

(iirl State of the art measures should be adopted for odor control from
the plant.

(iv) The waste lying at the existing dumping site shall be excavated
and should be accumulated to designated place within the site and
this accumulated waste shall be compacted and closed
scientifically after reaching the design height.

(v) Project Proponent shall develop green belt of minimum 2O m width
a-11 along boundary and at least 30 m away from the river HFL. The
setup shall be constructed atleast 3 m above the HFL of the river.

(vi)

(vii)

The connectivity road to the side shall be IRC guidelines.

The waste is proposed to be transported through the village roads,
the roads shall be properly widened or proper road for
transportation shall be provided. Details shall be incorporated in
the EMP.

("iii)

(ix)

(x)

(xi)

(xii)

(xiii)

The gas generated from the Landnll facility shall be collected and
disposed as per rules.

The proponent shall obtain necessary clearance from the Ground
Water Authority for the use of ground water.

The depth of the land fill site shall be decided based on the ground
water table at ttre site.

An On Site Emergency Management Plan shall be prepared and
implemented.

All the recommendation of the EMP shall be complied with letter
and spirit. All the mitigation measures submitted in the EIA report
shall be prepared in a matrix format and the compliance for each
mitigation plan shall be submitted to MoEF&CC along with half
yearly compliance report to MoEF&CC-RO.

Periodical ground water/ soil monitoring to check the
contamination in and around the site shall be carried out.

EC MSW Shrshambada & Pare 3 of 6
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(xiv) The leachate from the facility shall be collected and treated to meet
the prescribed standards before disposal.

(xv) The Clearance is subject to the outcome of the court cases relating
to the project.

(xvi) The proponent shall abide by all the commitments and
recommendations made in the EIA/ EMP report so also during
their presentation to the EAC.

General Conditions:

(t) The project proponent should set up sepa-rate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive.

(ii) The project proponent should extend full support to the officers of
this Ministry/ Regional Office during inspection of the project for
monitoring purposes by furnishing full details and action plan
including action taken reports in respect of mitigation measures
and other environmenta.l protection activities.

(iii) The Ministry reserves the right to add additional safeguard
measures subsequently, if found necessary, and to take action
including revoking of the environment clearance under tJle
provisions of the Environmental (Protection) Act, 1986, to ensure
effective implementation of the suggested safeguard measures in a
time bound and satisfactory manner.

(iv) In the event of a change in project profile or change in the
implementation agency, a fresh clearance shall be obtained from
the Ministry of Environment, Forests & Climate Change.

(v) A copy of the clearance letter will be marked to concerned
Panchayat/local NGO, if any, from whom any suggestion/
representation has been made received while processing the
proposal.

(v,) The environmental safeguards contained in the EIA Report should
be impiemented in letter and spirit.

(vii) A copy of the environmental clearance letter shall also be
displayed on the website of the concerned State Pollution Controi
Board. The EC letter shall also be displayed at the Regional Office,
District Industries centre and Collector's Office/ Tehsildar's oflice
for 30 days.

(r.rii) The funds earmarked for environmental protection measures shall
be kept in separate account and shall not be diverted for other
purpose. Year-wise expenditure shall be reported to ttris Ministry
and its concerned Regional Office.

FIC MSW- Shrsharnbada Pagc 4 of 6
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. 6. These stipulations would be enforced among others under the provisions

O of Water (Prevention and Control of Pollution) Act, L974 the Air (Prevention and
Control of Pollution) Act 1981, the Environment (Protection) Act, 1986, the
Public Liability (lnsurance) Act, 1991 and Municipal Solid Wastes
(Management and Handling) Rules, 20O0 including t}e amendments and rules
made thereafter.

7 - All other statutory clearances such as the approvals for storage of diesel
from Chief Controller of Explosrves, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Acr, 1972
etc. shall be obtained, as applicable by project proponents from the respective
competent authorities.

8. The project proponent should advertise in at Ieast two local Newspapers
wrdely circulated in the region, one of which shall be in the vernacular language
informing that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the Uttarakhand Environment
Protection & Pollution Control Board (UEP&PCB) ald may also be seen on the
website of the Ministry of Environment, Forests & Ciimate Change at
http: / /www. envfor.nic.in. The advertisement should be made within Seven
days from the date of receipt of the Clearance letter and a copy of the same
should be forwarded to the Regional Office of this Ministry at Dehradun.

10. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prcscribed under Section
16 of the Nationa-l Green Tribunal Act, 20lO.

I 1. Status of compliance to the various stipulated environmenta.l conditions
and environmental safeguards will be uploaded by the project proponent in rrs
website.

12. A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zilla Parisad/Municipal Corporation, Urban l,ocal Body
and the Local NGO, if any, from whom suggestions/ representations, if any,
were received while processing the proposal. The clearance letter shall also be
put on the website of the company by the proponent.

13. The proponent shall upload the status of compliance of the stipulated
EC conditions, inciuding results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the Regional
Office of MoEF, the respective Zonal Oflice of CPCB and the UEP&PCB.

9. This Clearance is subject to final order of the Hon'ble Supreme Court of
India in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil)
No. 460 of 2004 as may be applicable to this project.

14. The prqject proponent shall also submit six monthly reports on the
status of compliance of the stipulated EC conditions including results of
monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the
UEP&PCB.
EC MSW Shishernbada 
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15. The environmental statement for each financial year ending 3l"t March
rn Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Office of MoEF&CC by e-marl.

(Dr. ManoranJan Hota)-'
Dlrector

Copy to: -
( 1) The Secretary, Department of Environment & Forests, Government of

Uttarakhand, Civil Secretariat, Dehradun.
(2) The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-

cum-Office Complex, East Arjun Nagar, Delhi - 1 10 032.
(3) The Member Secretaq/, Uttarakhand Environment Protection & Pollution

Control Board, 6th Vasant Vihar, Phase-I, Dehradun.
(4) Additional Principal Chief Conservator of Forests (C), Ministry of

Environment, Forests and Climate Change, Regional Office, Pearson Road,
FRI Campus, New Forest, Dehradun - 248 006.

(5) IA - Division, Monitoring Ce1l, MOEF, New Delhi - 1i00O3
(6) Guard file

lDr. n IJotal :,-
Director -

EC_MSw Shishambada PaBc 6 of6
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uuarakhand enui.onn,"n,"p?L:iilt:a pollution Controt Board
29/20, Nemi Roart, Dalanwala, Dehra Dun (Uttarakhand)

trllt!6'lorar arr rlrrSrrrl- \lcU I a**.(.pt.lr.trl.a .nr. erntil :

UEppCB/HO/Con/D- 134n0 I s/7 
| 6

To,

2. Specilic Conditions under Waler Aca :-

(i) The daily quantity ofeffiuent discharge (KLD) :-

Date :

This CCA is granted for thc periorl upto 31.03.2019 and valid for manufacturing of
following products with Capital Investmen(/llet Assets Values t 2l.97Crs :-

Last CCA
Product

l'resent CCA (Renewal)
l'roduct Quaotity

(Per Month)
l Organic Compost 40 M] Organic Compost 40 MT

l;P .07.20 18

'Xrco. posr

CCA is hereby granted to M/s Development of Msrv Processing and Disposal Facility
Shishambada located at Plot No.-6Klra, lJ Kha, f8 Khas. 19, 20,22K^ aod 23,24,25,16 K^'
Shishambada, Vikesnagar, Distt- Dchrlrtun subject to rhe provisiols of the Water Act, Air Act
and Hazardous and Other Wastes (Managcmcni and Transboundary Movement) Rules,2016
and the orders that may be rnade funhcr and subject to following terms and conditions :-

Last CCA Prcsent CCA nerval
Trade Effluent

Sewage 1
2
't

(ii) Trade Eflluent Treatment 
.and 

Disposnt :- The applicant shall operate Efflucnt
Troatment plent consisting ol.prim:rry, stcondary and iertiary treatment as is rcrprir.crl
with reference to inlluent quilllily nnd quality.

rn c'use of srqrytug<' td.litttct i,,rtittyll ETp,.production hus to be sbpped innrctritrrtlr.y ,this Bood ltu,t to l,a inlinutu.l h.y ./itx/phone/ennil ,r,ilh a report in lllis r.,Nttnl h, ht,I ir put L hul i,,n,rcd iul.' l.v.

(iii) r'hc rrc.rcrr c'rlucrrt sr*r, lc rccycred to l'e maxinr.rn e\tcut. Q.ariry .r trrc rrorrurr' clllrrclll slr'll rrrcct ttt thc l'ollorvirrg gcneral and tp."in. ,,i,,n.r",ar* us llrcrcrihrrll lrll0llhvironurrnl (l'x)lcction) llulcs, l9g6 and applicjf. i"',f,"',,,,i, l.rrrrrl 1i111rj-1,1-11t11 ,,

PCB ID . I85OO
CCA (Rcncrvnl)
Consent No. 3837?

Inwarrl ID - 239297

Date :- 30.05.2018

S. No.

Qu.urtity
(Pcr Month)

M/s Devclopment of Msw processing and
Disposal Facility Shishambada,
Plot No.-6Kha, 13 Kha, 18 Khas, 19, 20, 22Ka and
23, 24, 25, 26 Ka, Shishambada, Vikasnagar,
Distt- Dehradun.

Colsolidal€d Consent to Operatc &nd Authoristtion hereinaf(cr refcrred to as the CCA
(Consolidrtcd Consent & authorization) (Frcsh) undcr Scction-25 oI lhe "Weter (Prcvention
& Control ofPollution) Act, 1974" ancl underScclion-21 ofthe "Air (Prevention & Controlof
Pollution) Act, 1981" an(l Authorization untler "Rule-6(2)" of the "Hazardous and Other
Wastes (Management rrrtd Transboundary Movcmcrrt) Rulcs, 2016" notified untler
"Environnrcnt (Protcclioll) Acl, 1986" as applicable (to be referred hereinafter as Water Act, Air
Act and I{W Rules respectiyely).
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(iv) Servage Treatment and Disposal :- The applicant shall provide comprelrensiv€ STP as is
required with reference to influent quantity and quality.

Itt cuse ol stoppage ollunctioning of STP, productiotl hos to be slopped imn edialely arul
' this Boord has to be intimated by fa,lphone/enail wilh a report in lhis regard lo be

d i.s pa t c h ed i nnn ed iat e ly.

(Y) The treated sewage shall be reuse in gardening and the sanre shall be maintained
conlinuously so as to achieve the quality of the treated effluent to the following standards
within five years from the date of notification dated I 3. I 0.201 7.

S.No. Paramcters Standards
I pH

BOD (mg/L)
6.5 to 9.0

1 Not more than 30
J TSS (rng/L) Nol rnore than 100

Fecal Coliflornr
(MPN/l00nrl)

Less than I000

NB-Amcnded notification for STP (Ministry of Environment, Forests and Climate
change drted t3.t0.2017) Environnrent (Protection) Act, Schedule I, Scrial no.l25
must be followed slrictly.

l. Conditions under Air Acl r
(i) I'he applicant shall use following fuel and install a contprehensive control system consisting

of control equipment as is required rvitlr reference to generation of emissions and operate
and Inaintain tlte same continuously so as to achieve the level of pollutants to the follorving
standards:-

ri
No

Stack
height
(Mt)

Type of
Fucl

Fuel Quanlity f,mission
Control

Equipment

Enrission
stand!rds

not io
excecd

I DG Set
(50 KVA) x I

') HST) 12 Lrrl4r Acoustic
Enclosure

In case td stoppage offunctioning of air pollution control equipnrcnl, production has to be
stopped imnre.liotel! an.l this Bo ri has to be inli tutcd by fu/phonc/email with a report in
this regard to be dispatched im,nedialely.

(ii) Noise frorn the D.G. Set and other source(s) should bc controlled by providing an acoustic
cnolosure as is required for meeting the anrbient noise starr<lards tbr night and day time as
prcscribed for respective areaJzones (lndustrial. Contrnercial, Residential, Silence) which
are as follows :-

Stlndards
lor Noisc
lo'cl in
dh(A) l,tq 

_

/:r 70

l)ir)' lirr)( li(xr (,.{X, ir,rr. trr ll,l}(l0.n.. Niglrt tinrcr from 10.00 p.m. to 6.00,t.rn

4. Conditions undor ll:tztrrluus rtntl Othcr Wastes (Mnnagctttcnt iurd Tr.rnsboundury

4

Movcrncnl) llulos' 2{) l(r :-

(i) Nunrber of aLtllxuizirliotr:rtttl tlulc ol issttc : l

Ind us( riul Arcl Comnrercial Arca Residcntial Area Silcnce Zone
D a)'

tinle
Night
time

Day
time

Day
linlr

Night
tilne

Day
ti nlc

Night
tinrc

65 )tr fl 45 50 t0

t.'),zort 017

1

l) tl

7oC)

Slack attachcd
with

I Nictrr I

I ti,,rc I
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Shisham batl
r]

a, Dchrarlun
Mlnager of M/s

here
Dcvclopnlclt oI Msw processi anrl Disposal FacilitY

collection ar
ng

lIt ) The authorizatton

IS by granted an authorization operate a facilitY forld storage of Llazard OUS WaSICS
to

hazardous wastes rvithin facto

rs granted to ope rate a f'acility for generation , collection and storage of
ry Pretnises for following catego ry of wastes :-

(iv) The authorizati
(v) lhe authorizati

specified in the

('opy lo: Ilcgionul Officcr, Utlarukh:rnd Environntent Protecti
l)ehr:rrlun lirr irrlirrrnation and corlplianoe ofthe sante.

1l:n",, ,t in force tor the period upto 31.03.2019.on,ls stlbJecl to the coudilions stated below and such conditions as may be
rules tor the titne being in force under Environment (protection) Act, 1986.

. Terms and conditions ofau rorizetion :_t" jl[.":r],_,.:ir.tion shall. comply with the provisions of the Environment (prorection) Act,
.... :1"o, and the rules made there under.(ll) I lre authorization and its renewal shall bc produced for inspection at the request ofan officer. 
.. . 

aurhorized by the SpCB/pCC.
(llr) I lle pelson atlthorized shall not rent, lend. sell, transfer or othcrwise transport lhe hazardous
. wasles without obtaining prior pennission of rlie SPCB/PCC.(iv) Any urrauthorized changis in personnel, equipment 

", 
,"-king conditions as mentioned in

the apPlication by the person autholized shailionstiture a brcaci ofhis authorization.(v) It is the dury of the authorized person to take prior permission ofthe SPCB/PCC to close
down the facility.

(l'i) An application for the renewal of an authorization shall be made as laid down under these
rules

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF or CPCB/SPCB from time to tirne.

5. This CCA is valid for the processing and disposal of municipal solid ivaste generated from
Dehradun city.

6. l'he condition ofEC be complied and cornpliance report should be submitted periodically.

7. Unit should provide proper system for odour conrol.

8. The proper ETP should be provided and trcated effluent should be urilized rvithin the' prem ises.

9. ConrpulsorT documents to be subnrittcd by the Industryrunit :-
(i) Annual return iu Form-4 and Waste Disposal Manifest in Form-I0 under Hazardous

and Other Wastes (Managcmcnt and Transboundary Movement) Rules, 2016 and
Thirrl PartY Audit RePort.

(ii) Environnrent Statement in Fornr-V of Environment @rotection) Rules, 1986.
(iii) Quarterly compliance report of tltc CCA. photograph of ETP/APCsA aste Storage

Area.
I 0. Un it has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
I I. Conlpeteut Autholity reserves the right to change/modifo/add any time any condition ofthis

CCA.
12. Unit has to cornply with lhe othcr gcrrcrul conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastcs (Managcmcnl and Transboundary Movement) Rules,2016 will
results in legal action ttndor thc.l,i)rcsaid Acls and Rules

Me cretarr
on and Pollution Conlrol Bo:r

C

S.No. Ca oeg ry
ch(s ed u le- I &

Schedule-II

Mode of DisPosalty of Waste for which
authorization is being issuctl

Quanti

MTASc edU 5
0.001 lableRec

icf l,lnv ll|llcllt r

r

I I



18
@

specific conaitions: 
Annexure

, ,i. 
"oJ,i-, ]i",i oror,o" ,t, mark warer merer to each water supply source and shall regularly subr,''

rctu|.|ts of watcr consumption in the prescribed form and pay the cess as specified under s€ctioo-3 ofcess Act.

l. fhc applicanl shall submir audited balance sheet Df the unit at the end of each financial year so tl{ fee

\ut)rnilted by the applicant could bc assessed.

.i Ihc applicarrr shaii provide pons in th€ chimney/stack and facilities such as ladder, platform etc. as per

rc(luirurcnt for monitoring the air emissions and the same shall be open for inspection and use at all times by

rlrc lloalrj's jtflff. The chimney/stack atlached to various sources of emission shall be designated by numbers

srclr iN s- l. S-2 etc. and thesc shall be painted/ displayed to facilitate identillcation.
.1. thc tdustryshall ensure interlocking ofair potlution control devices and production processes.

-i. Solid wastcs generated from the industry has to be disposed in manner so that contamination ofsurface water

bodics/ground water/soil etc. docs not lake place.

6 -llte 
industry shall take sdequate mcasurcs to cohtrol of noise from its own source so as to comply with the

stardards as may be applicable.
7. The applicanr shall devclop three rows of green belt on the premises !,/ith.plant species as suBgested by thc

Cenaral Pollutior Coilirol 8oard.
8. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any

violalion of stipulatcd conditions may attract legat ac(ion under lhe provisions of Water Act, Air Act and

Environment (Protection) Act and Rules made thereunder.
9 The industry shall eosure all safely measures and shall undertake periodical assessme[t by the competcnt

authority.
l0.Unit shall ensure manifest system in Form-1o of Hazardous and Oaher Wastcs (Maoagemcll rlld

l'ransboundary Moveme1ll) Rulcs, 2016 while disposing hazardous waste.

I L l{azardous waste should not be stored beyond a period of90 days.

12.The industry situatcd ncarby the River Ganga and its tributaries shall ensure the treatment facilities and

disposal arrangement in such a way so lhat no waste water is discharged in water stream or water bodies.

I I -fhc 
Un it shall comply all the co[d itions menlioned in Doon Valley Notificar ion - I 989.

14. The Unit slrall comply all the coDditions of Environment Clearance granted by SEIAA or dared 08- l2-2014.
l-5. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and RulesNorificarions made

thereunder.

16. Ne.w Min islry of Environment, Forests and Climate Change notificalion dated I 3. I O.2O l7 for amended norms
ofSTP must be followed srrictly.

(ieneral Conditions
l. Ihe applicant shall get analyse the samples of effluenVemission/hazardous wastes at least once in a three

month from the laboratory recognizcd by the MoEF and shall report to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

- outlet for the discharge ofeffluent or gases emission or sewage waste from the unit.

i. Treared waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment al final disposal point.

{. l'hc applicant shall strictly comply with conditions of this CCA and subrnit compliance report of stipulated
conditions within l0 days ofreceipt of this CCA. lf, at any point of time. it is found that the industry is not
conrplyirg with stipulated conditions or any further direction/instructiorr issued by the Board, legal action
shall bc initiated agairst lhe applicant.

5. -,lrc aplrlicIlnr shall maintain good house keeping- All valvevpipes/sewer/drains etc. must be leak-proof.
6 l'hc irrdrrstrT shall pruvidc unintcnuptcd cnlry lo the STP's/ETP's inlet and ourlet points, Air pollution Conlrol

cqril)rlcrt irtrrl slrtcL lirr snroolh smtpling/nrorritorilg oI efficiency of pollution conlrcl nleasures.

7. I lrc irrrlustry ''h,rll ltrrvirlu "lrtspcctiotr lIrok" rtt thc lintc of inspection to thc Board's otlicials.
g_ Whulcvcr d[! to nny aceidutrl llr'0llrr:r' rrrrlir|csccn nc( or cvenl. such ernission occurs or is apprehended to

occur in cxcuss ol slitntlittrls litirl rhrwtr. rtlrlt irtlirnnitlion rhnll bc rcporlcd to the Board's off,ices and all other
conccrned ollicul. lrr c;rsq rrl lirihtrr .l lrrllrtliott crrttlrrrl crlripntcnt. lhe production process connected to it
shall be stopPcd $'illt itttttrtli;tlt' t'11fl1

)

I

\
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o lhc rndustry shall operate in a m^...- ^- ., I!I!E[ED

'n)l) 
manner so lhar all cmissions be emrtted rhrough designated chimney/stack'*i.il:-:,,{,i,#smffr*+:t*lf 

***:nr*l,[:tril:[tr
r r Ihe applicanl shall appL uefore

capacirvhanufacruil ffifi]I'9 
days of expiry of ccA or any change in production rypev producrion

ctntsston point. capacity enhancemenl etc. or any chang-e jn effluenr dischargc point or
12. The Board res€rves the right to ,necessary. evoke/add/modify any stipulated condition issued along with CCA, as may bc

:: 
J^[ ffii..itiil'i,1,:l'ji[,J;:lldrend, ser, ,ransrer or orherw,se rransport ,he hazardous wasre withour

;, riT",,,.,.dIlT$iHill,fr["Ji:i;i[iil::l,l;#:i,Tns 
condirion as men,ioned in rhe appricarion bv the

i : ili: 1ff:n:- ilt!1ffi il ill.lt: :i r,uxi{ *;n,rirl ;H,:l:il 
rhe rac,v

' " '| 
rr\ drrrrrurrzeo agency shall ensure thal on-line dara wrth regard to quantity and nature of hazardous chemicals

H:,T:1,11 the plant as wett as air emission 
"no 

*ur,. g?.ri"i-iith, pr.rises is disptayed on Disptay

,o l1-o.,1 1r.,1".6t4 feet outside rhe main factory Sate wilhin iremises.
" l:.i:.::1 of the authorizcd pemon to lake prior-permission of this Board ro ctose and clcanup thc facilily for

,^ Ireatment. storage and disposal of hazardoui wastc.
rv' I ne applrcant shall lraintain record ofhazardous waste in Form-3 and shall submit annual retum in Form-4 on

^,. 
or be fore the io'h day of June following to the financial year to which that retum retales.lu l[ rto case any hazardous wasle shall be disposed offon land, an any drain, or inro any water strcam. All spillage
nrust also be safely collected and stored.

I I . Before the hazardous waste as stored or dumped in the facility. applicant must conduct a detailed physical and
chemical analysis of hazardous waste sainplc and repon to the Board.

12. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit coostructed
rvith R.C.C- or such matcrial which docs not react with thc wartc corltaired in it.

23.1-he storage area should be fenccd properly and SignNotice Board indicating 'Dangcr' and 'Hazardous' shall
be displayed at appropriate position both in Hindi and English.

2.1.'l'he industry shall store non-ferrous metal waste. used oil/spent oil waste in sealed drums placcd on impen;ious
floor under covered shed. Hazardous waste if required shall bc sold orly to Registcred Recyclcrs/Re-
proccssors.

25. ln case of any transponation of hazardous wasle, lhe details in Form-10 of the Hazardous and Oaher Wastes
(Management and Tran5bouodary Movcment) Rulcs,20l6 shall be submitted to the Board

Chiet E D ment
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IIl:,\l) () l'," 1(',':
I'lllrrkhrnrl l'ollrrt io n (',rnlrol ll',3rrl

{611. t'l' t'ark. Slhrit r.(lhrrr Iloarl. llrh rarlun {t.ilta ra khan(l)

l. xtr&Iro C'on/l)'l lJ4ol(l/ !J tl l)etc : 1r-
lu:.( I

oi.20zo
lr. P()s'r

To.
Ith Delclopnrcnl of ltlt l'nrctting and
Dirposal Faciliq Shirhamhade.
I'lot No.-6Kha. l.l Kha, lE Khrs. Ii.20. 22Kt and
:-1.:.1. 15.26 Ka. Shishambade, Ylkasnagar,
Dii - Dchmdun.

Con<olid:led Co,|l.rl lo Operatc and ,lulhorirrlion hereinafler rcterred lo as thc CC,l
(Conslidatcd Concent & authorizrlion) (Ren?rral) under Seclion-25 of thc "wat(r
(Pr6cntion & Conrmt of Pollulion) Acr, 197{' anrl under Settion-21 of lhe ',\ir (Prfrtntion
& Control of Pollutior) Ad. f98t- and Authoriztioo under "Rule-6(2)" 0f tht "llaz:rdous
and Other \\'a!t6 ()trnagcmcnt and TraEsboundary' luor.eme'tt) Rules,2016" nolified under
-Ert ironmcnt (Protecrion) Act, 1985" as spplicabte (lo be refened hereinafter as \\rater Act. .-\ir
.{ct ejj H$' Rules rc-.pectir cl1').

CCA (Rcncsal.l
Date:- 16.09:020

CC.-\ is he:"by' grarred to lys DeTelopment of lusrr Processing and Disposal Faciliq
Sblsbambada lo.atrd a Plot No.{Kha, 13 K[4 18 l(has, 19, 20,22Ka and 23,21,25, 26 Kr,
Sbishambada, \'iliasnagar, Disn- DehraduE srbjecr ro rhe provisions of the \\'ater .{ct. Air Act
erC Hazrrdous and Otber lVasts (.\lanagement and Transboundan' lUovemenl) Rules" 2016

=:.-C 
d".e o;d*: thar mey be made funher and subject to follo\ying terms ald conditions :-

l- ThG CCA is grauted for the period upto 31.031022 and ralid for manufacruring ol
folloxing p;oCucts $'ith Capitrl lnr6tmeot^'el Assets Values l2t 97 lacs :-

S.5o. I trst CC.{ or CTE

;t

I o<t CCA or CTE
r Trade Emucnr

Se*

(ii) Trade Emu.nt Treatmeot and Disposal r The applicanr shall operate Emrent
Trratment Plant (05 KLD capacib') mnsisting of primary, sec.ondaq and tertian'
EEalrnerll as is required s'it]r re ferance to inllueat quanriq.and qualirl*.

In case of stoppoge of fnrtiontng of ETP, pduction hos to be nopped imn ediateb. and
rhis Board has to be htimatd by fu/phone/etnoil u.ith a report in this regard to be
disptchzd innediaely.

(iii) Thc Ealcd emuenr shall bc req,cled lo the maximum e)rlenl Quality of the mated
efiluenr shall freel to the following general and specific standads as prescriM under

Rults, t9E6 artd

Present CCA (Renerral)

QuaDtiR'
(Per llonth)

Product Product Qusnritl'
(Per \lonth)

6M \IT Organic Compost I 0OO rtf

Present CCA (Renel\'rl)
2 1
7 1.0

I lpH I Ber'een 5.5 to 9.0
Enriroometrl mtectiOn

-t-

icable to the unit from time-to-rime :-

nnntil

CAF ID - 5600
ApDlication no. {126?8

l3 Specific Conditions ooder \\'ater Act :-

l2 The dzill quantir]" of emu€ot discharge (KLD) :-

)reanic ComDon
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l00nt
30 nt

idc comprchensive STP as is

be slopped inuneliolclY and

reporl itt lhis regard lo be

(iv) Scrrncc Trefltnlclrt :rntl Disposrrli 'lhc 0pplic ltt -shilll prov
' 

rcquired rvith r(.fcrcncc to infltrcnt qtrnrtlity ntl(l qtlilllty'

ht cosc of sroppage ofrtotctionhtg oJ STP,.ptotluction has to

this Boan! has to bc h inmled by fat'/pltonc/cntutl tt'tttt a

d is patched in nrc d i a t e ly.

The treated servagc shall be reuse in gardcning and lhe same shall be maintained

continuously so as-to achieve the quality ;flt't. t.*t.d efflucnt to lhe following slandards

within five years from the date ofnotification dated 13.10'2017.

(v)

NB-Amended notification for STP (Ministry of Environment, Forests and Climate
change dated 13.10.2017) Environment (Protection) Aci, Schedule I, Serial no.l25
must be follorved strictly.

J. Conditions under Air Act i
(i) The applicant shall use following fuel and install a comprehensive control system consisting

of control equipment as is required with reference to generation of emissions and operate
and maintain the same conlinuously so as to achieve the level of pollutants to the following
standards :-

S

No
Stack attached

'rvith
Stack
height
(Mt)

Type of
Fuel

Fuel Quantity Emission
Control

Equipment

Emission
strndards

not to
exceed

DG Set
(50 KVA) x I

2 HSD l2 Ltr/Hr

2 Boiler
(600 Kg/Hr) x I

30 HSD

Standards
for Noise
level in
db(A) Leq

Industrisl Area Commercial Area Residential Area Silence Zone
Day
time

Night
timc

Day
time

Night
timc

Day
time

Night
time

Day
time

Night
time

75 70 65 55 55 43 50 40

Day time : ftom 6.00 a-m. to 10.00 p.m., Nighl time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 i
(i) The Factory Manager of M/s Development of Msw Processing and Disposal Faciliry

Shishambada, Dehradun is hereby granted an authorization to operate a facility for
collection and storage ofHazardous wastes-

(ii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory prem ises for following category ofwasles :-

dcCo x1IoN
nded solidsSus')

dc)icI ol uoD 3da s2 250 tn Iccc (lNcoIotN
.1 l0 mtlcx0ItoN
5 Oil & Crcnsc

S.No. Paramcters Sta ndards
I H 6.5 to 9.0
) LBOD ln Not more than 30

Not more than 100

4 Fecal Colilorm (MPN/l00ml Less than 1000

-2-

Nol

COD

<-=L1

3 TSS (mdl)

I Acoustic
Enclosure

In case of stoppage offunctioning of air pollution control equipment, production has lo be
slopped immediately and this Boanl has to be intimated by faxJphone/email ttith a reporl in
rhis regard to be dispatched immediately.

(ii) Noise from the D,G. Set and other source(s) should be controlled by providing an acouslic
enclosure as is required for meeting the ambient noise standards for night and day time as

prescribed for respective areaVzones (Indushial, Commercial, Residential, Silence) which
are as follows :.
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rmft:rll

i\torlc of l)irlxrsulCutcgorY
(schNlulc-l &

-- --ls!drrlr!t)----*Sr'hcrhrlc I - 5.1

Qutnlltt of Wnrtc for rr hlch
nulhorlrll lon lr bclng lrruerl

(il!.l r!)
().(xI I llccyclnlrlc

(iii)'l'trc nulhoririlion shnll lr in lirnt'for thc perlotl uplo .l L0.1,2(122.
(i\,) l'hc nnthorirxlion is srrllt'ct t() lllc con(lili(nrr rkrlt'tl bclorv l|rtrl strr:h corrliliotts l trrry tlc

sp.cilicrl in thc nrlcs lirr thc tirnr. lrcirrg in lirrcc'rrrulcr lilvlnnlnrcnl (l"olccli(xl) Act. lr)116,

'l'cnns lnrl con(lllhns of oulltorlrnllon r-
(i) 'l'hc nuthorimti6lr shnll cornply rvith thc pn)vislons ol'lll0 linvlrorrntttl (l'rolcclkln) Acl,

l9116. nnd lhr. nrlcs run(lc thcrr t|Idcr.
(ii) Thc luthrrriration rnd its rrnotnl shall hc pnxluccd for inspcctioo flt lhc rcqucst ofan officcr

hori?&l h)' thc SPClln'CC.
(iii) l1lc ncrson cuthorizcd shall not rcnt, lenrl. scll. tntlsfcr or olhcnvisc trilnsporl lhc haz;rrdous

$ rstrs Nithoul ohtniuirrg prior pcnnission ol'thc SItCB/I'CC.
(i\')rln)'unnulhorizcd chnngcs in pcrsonncl, cquipnlcnl ns rvorking cuxli(iorrs irs nrcnlioncd in

thc applic:llion by the gxrson authorized shnll constitutc rr brcach of his nulhorizalion.
(y) lt is thc duty of thc outhorized pcrson to tnkc prior pcrnrission of lhc S['CB/['CC to closc

dosn thc facility.
(r'i) An applicalion for the rcnoval of sn outhorizllio,r shnll bc mndc as laid down undcr thcse

nrles.
(vii) The unit shall comply rvith ony other conditions specificd in the guidclincs issucd by the

MoEF or CPCB/SPCB fmm rinrc ro time.

5. Tltis CCA is valid for the proccssing and disposal of municipal solid wasle gcncrated from
Dehradun city.

6. The condition of EC be conrplied and complinnce report should be submitted pcriodically.

7. Unit should provide proper system for odour control.

8. The proper ETP should be provided and treated eflluent should be utilized wilhin the
premises.

t2.

Compulsory documcnts to be submitted by tho lndustry/Unit i
(i) Annual retum in Form-4 and Wastc Disposol Manifcst in Form-I0 under Hazardous

and Olher \Yastes (Manogement and Transboundary Movement) Rules, 2016 and
Third Party Audit Report.

(ii) Environment Statement in Form-V of Environment (Protcction) Rulcs, 1986.
(iii) Quanerly compliance report of the CCA, photograph of ETP/APCVWastc StorBge

Area.
Unit has to apply for renewal ofCCA well in advance of60 days ofexpiry of this CCA.
Competent Authority reserves the right to change/modify/add any tinre any condition of this
CCA.
Unit has to comply with lhe other general condilions as annexed herervith. Non compliance
of any provision of 0ris CCA and provisions of the Wntcr Act, Air Act flnd Hazardous
and Othcr Wastes (Managcmcnt snd TransboundalX Movement) Rulcs,2016 rvill
results in legal action under the aforesaid Acts and Rulcs.

Mcnr ry

9

r
Copy to: Regional OIIiccr, Uttarakhgnd Pollution Control Boord, Dchrndun for i brmatron

Env

and compliance of the same.

-3-
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A ltt r Irc

Sncclflc Conrlll hlnr:

'' .nun,l iri ,*n,*r ...rrrrirn1l hrrr ln thc prcxrlhol lhrnt rnrl;xty lltc tt'rT u'r'r;xcllierl tttxlrr !lcellrtr'.1 rtf(:.rt Art.

,. ti,.'"uuii."r, rhnll sulrrlit nurlitcrl hnlnncc rhlcl of lhc uttll rl lhccnrl 11f r:;tch liwnclti |c'tr vrlltrrl fcc

rutrnriitc,l h1 thc nppli\'ont coultl l'c lrcrtctl'
.1. l.lrc rrpplicrint shnii pnli.lc lxltr ln thc r:lrlnrnr,;',/,rlrtcl otxl filclllllcl rtltlt nr !lrlrlcr, plnlftrttr clt . irt 1'cr

suc h r$ S- I, S.2 clc. [nrl th$c rhnll h prrlntcrU tllrpllytrl to lilcllllxlc Ilcnllllsrrll(,r1.
.1. ]1c inrlurtry rhlll cnurrr hrtcrhuklng oI nlr lxrllttlk rtt cottltr tl r[:vlccl ttttrl ltrrxlttLliolt prtrcr:'iict.

hrdic/ground urt|:r/soil !'tc. (hl(]$ n()l hkc pkrcc.

stard:rrJs ul nrll' bc lppliclblc,

Ccntr!l lolhrtlon Conlrol lloard.
It. lhc inrlustrl, shxll itrictly ndhcrc rvith lhc spccll'ic IId gcncrll corxlilionr i:i',xcd willl (:(:A ot<tc,. An'/

\iolrtion of stipulatcrJ conditkrns may [ttntct lcg l 0ctir,,l unrlcr tltc prtrvitiiotH t,l W cr Acl, Alr Acl nd

En!lronmcnl (Protccllon) Acl 0nd ltxl.t modc tltcrc u dcr.
9. ]'hc industry shall cnsurc rll fcly nlcuurcr 0nd $hfill undcriakc pcrkxllcrl artcrtrBcrl hy lhs comf,ctcnt

!uthority.
lo.Unit shrll cnsurc manifqsl systcm ln Form.lo of llnznrdour $od Olftcr Wa ct (Mtnagcmcol and

Transboundrry l\lovcmcnl) Rulcr, 2016 tvhllc rJispslng huzlrdou:l wusto.
I L I larardous rvastc should not bc storcd bcyond I pcriod of90 days.
12.'f'hc industry silurtcd ncurby thc Rivcr Gongo und iLg tributarius shall cnsurc thc lrcrtmcnl facilitics and

disposal amngcmcnt in such a way so thot no w&rtc wltcr is dischurgcd in watcr strcam or watcr h)dica.
13. 1'hc Unit shrll comply oll thc conditions mcntloncd in D(x n Vollcy Noti,iculk)n - IfiJr.
l.l. Thc Unit shill comply all the conditions of linvironmcnt Clcoruncc grontsd by Sl..lAA ttn .lat(Il 08-12-2014.
15. Thc unit sh0ll strictly comply rvith lhc provisions of W0tcr, Air & Il (t,)  cts and Rulcs,Notilical,ons madc

0rcrc undcr.

Ccneral Condi(ions
l. 'fhc rpplicant shall Bct analysc the samplcs of cfllucnucmission/hazrrdous wlstcs It lcast oncc in a thrcc

month from thc laboratory rccognizcd by thc Moll|&CC and sholl rcpon to thc UKI'CO.
2. Thc opplicant shall horvcvcr, not without thc prior consln! ol thc Board bring into u5c any nc\v or altcrcd

outlct for thc dischargc ofcmucnt or gascs emission or scwagc wastc from thc unit.
J. Trcatcd wLstc watcr ond domcstic wastc watcr shall bc disposcd jointly at onc disposal poinl. -fhc 

applicant
shall pmvidc dischargc mcasurcmcnt cquipmcnt at finsl disposal point.

4. Thc applicsnt shall slrictly comply with conditions of lhis CCA and submit compliancc rcport of stipulatcd
conditions within 30 days of rcccipt of this CCA- lf, ot any point of timc, it is found that thc industry is not
complying with stipulatcd conditions or any funtcr dircctior/instruction issued by thc Borrd, lcgal action
shall bc initiatcd aBainst thc applicant.

5. Thc applicant shall maintain gmd housc kccping. All valvcs/pifrcs/scwcr/drains ctc. must be lcak-prooi
6. Thc industry shall providc unintcrrupted cntry to the STP'S/ETP's inlct ond outlct points, Air Pollution Control

cquipmcnt and stack for smooth sampling/monitoring ofcmcicncy ofpollution control mcasurcs-
7. Thc industry shall provide "lnspcction Book" at thc timc ofinspcction to thc Board's olliciuls.
8. whcncvcr duc to any occidcnt or othcr unforcsccn oct or cvcnl, such cmission occurs or is apprchcndcd to

oc.cur in cxccss ofstandards loid down, such informotion shall bc rcportcd to lhc Board's oftices and all othcr
conccrncd offic$. In casp of failurc of tollutlon conlrol cqulpmcnl thc production proccss conncclcd to il
shlll bc stoppd with immcdialc cffcct,

9. 'l'hc induslry shnll opcrstc in a manncr so thot oll cmissions bc cmi$cd through dcsignatcd chimncy/stack
on ly.

l0.ln clsc ofany damagc lo thc agriculturc productivily, humon hobi(stion ctc. by thc opcration of industry, il
shall bc impcrativc to stop production in thc industry ivirh immcdistc cfTcct and such information shall bc

rcportcd to Roard's ofliccs, Thc industry shlll bc lioblc lo psy compcnsation olso in such cases as dccidcd by

thc Compclcnt Authority.
I l. Thc opplicsnt shsll lpply bcfo.c the 60 days of cxpiry of CCA or any chongc in producrion lypcJ production

capocity/manuflciuring procesJcapcity cnhancctflcol ctc. or sny chlngc in cmucnt dischatgc pornl ot
cmission point.

-4-
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": r'hc Bonrrl rcscn'cs thc right lo rcvokry'adrJ/moJify uny $ipulotcd condirion issucrr arong rvith cc^,8s may bc

ncccssary.

13 'lhc pcrson outhorizcd sh0ll not rcnt. lcnd, scll. trxnsfcr or olhcnvisc tnnsport thc hozlrdous \rasrc wirhour
obtaining prior pcrmission ofthe Boanl.

l'1. /\n)' unruthorizcd chongc in Jrr:rsonncl. cluipmcnt as rvorking conditio|l os mcntioncd in thc 0pplicction by thc
pcruon luthorizcd shrll constilutc o brcuch oi his outhorizution'.

l5 lt is thc.duty ofthc authorizcd fxrson to takc prior pcrmission ofrhc Bosrd to closc down thc f0ciliry.
16. Thc ruthorizrtion is vnlid lbr tcnpor.rry stonga of I lazsrdous Wustc rvithin prcmiscs only.
17.1'Ic uuthorized agcncy shall cnsun: (hnt on-linc rtnr rvith rcgard to qutntity ond naturc of hqz.lrdous chcmicals

hing usld in thc plont rs sell as air cmission and \rrslc gcncraej rvitlrin prcmiscs is displaycd on Displny
Bonrd of sizc 6r.l fccl outsidc thc m0in ficlory g,stc within prcmiscs.

18. It is duty of thc luthorizcd pcson to tukc prioipemrision of this Bo$rd to closc and clconup thc facility for
trcstnrcnq storigc a d disposal OfhazarrJOus \rstc.

19. Thc opplicrnt shall mrintDir rccord of hsafl.lous \!stc in Form-3 and shall submit annual retum in Form'4 on

or bctbrc thc 30n day ol'Junc following to thc financial year ro rvhich that retum rclates.
20. ln no case any hazardous Nastc shall bc disposcd offon-land, in sny drain, or into any watcr strcam. All spillage

must also be scfcly collcctcd and storcd.
21. Bclbrc thc hazrnibus rvastc is storcd or dunrpcd in the focility, appticsot must conduct a detcilcd physicrl snd

chcnricnl analysis of hrzardour wastc sample snd report to the Board.
22. Dricrl haz.rrdous slurJgc from thc proccss in thc ptant shall bc stored in doublc lincd HDPE pit coostruct'd

rvilh RC.C. or such motcrial rvhich docs not rcact wlth lhc wastc conlaincd io lt
23. Thc storngc srei should be l'cnced propcrly unO Sigtt/Noticc Bosrd indicating 'Danger' aod 'Hsztrdous' sholl

bc displaycd at appropriotc position both in lJindi and English.
24. Thc industry shail storc non-fcrrous metrl Niste, uscd oii/spent oil rvaste in sealcd drums Placcd on impcrvious

floor undcr covcred shcd. Hszcrdous woste if rcquircd sholl be sold only lo Rcgislercd Rccycle6/Re-

proacslort.
25. in case of any tronsportation of hazardous \Yoste, thc dctails in Form-Io of thc Hazardous rnd Olhcr wrstcs

(l\lanagemcnt and Transboundrry [tlovcmcrt) Rulcs,20t6 shall bc submittcd lo thc Board'

Enyiro Enginecr
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lJttarakhrlrxl I'ollution Clontrol Board 25
iReceipt No. 388309192

I Deotz.tor NameI'

I Bank Name.i
i gant< td.
1

I Application No.

I 
Name and Address of Industry

Name of Reqional Offic€

Applied For

Payment Date

Amount Paid (Rs.)

Transaction Status

Total fee paid ( Rs.)

Date: 14-11-2022

MOHD AHSAN SAIFI

NA

' 1143281

Dehradun waste Manaqement Pvt Ltd (Subsidery of Ramky
Enviro Eng'neers Ltd)MSW Processing and Disposal Facility
Shishambada, Plot no.6kha,18 Khas, 19,20,22 Ka and
23,24,25,26 Ka, Shishambada, VikasnagaI Distt- Dehradun
Dehradun, Vikasnagar, Dehradun

Dehradun RO

CTO-both-reNew

72-Ot-2022

Payment Details

1000.0

Successf ully Completed

100c.0
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- --nth
Incoming
Tonnage

RDF Compost Qry
Billed

Inert Qty

Jan-18 2,616.72 2,534.00 17.89 2,55t.89 64.23

Feb-18 6,745.91 5,643.37 196.50 5,839.87 255.08

Mar-18 5,642.55 3,579.97 570.88 4,090.85 459.66

Apr-18 6,845.56 3,698.66 545.05 4,243.71. 121.38

Mav-l8 6,001.37 3,385.28 61,4.86 4,000."t4 127.48

Jun-18 7,1.09.00 4,015.18 530.34 4,545.52 7239.L

Jul-18 7,505.00 4,385.72 547.76 4,932.88 1,30.21

Aug-18 8,889.00 6,331_.52 461,.61 6,793.13 961,.99

Sep-18 7,995.'t0 4,424.04 252,79 4,676.83 481.52

Oct-18 7,543.07 4,316.79 438.92 4,755.71 864.32

Nov-18 7,397.63 4,1,62.46 371.03 4,533.49 7"13.68

Dec-18 7,879.89 4,011.27 363.13 4,374.40 533.90
jan-19 8,672.05 4,579."t6 L89.87 4,769.03 203.32

Feb-19 7,793.06 4,383.07 77.88 4,460.89 258.09

Mar-19 o \1) q) 4,383.01 286.98 4,669.99 559.18

Apr-19 8,751.00 4,593.04 281.00 4,874.04 570.94

May-19 9,370.00 4,450.90 4,623.42 277.34

Jun-19 10,115.00 4,430.U 364.01 4,794.38 535.22

Jul-19 17,742.85 5,472.31 451.51 5,923.82 664.83

Aug-19 10,822.43 3,849.73 293.95 4,143.68 303.07

Sep-19 't0,133.7s 3,111.05 286.96 3,398.01 163.92

Oct-19 11,040.00 4,267.25 4,584.55 838.34

Nov-19 ^10,?77 .00 3,497.77 "196.65 3,688.42 377.25

Dec-19 9,192.55 3,890.53 296.42 4,186.95 328.72

Jan-20 9,294.68 3,733.19 544.21 4,277.40 374.09

Feb-20 71,2L5.33 3,493.30 337.74 3,837.04 282.90

Mar-20 't0,666.69 4,263.63 544.12 4,807.75 940.10

Apr-20 8,991.83 4,4^t5.00 6t5.60 5,030.60 1,353.36

May-20 8,329.r 0 4,047.00 632.86 4,679.86 765.11

lun-20 9,678.89 4,450.00 563.76 5,0t3.76 6"t4.48

Iul-20 11,7M.93 4,693.00 486.58 527.62

Aug-20 77,261,.77 5,008.00 548.5.1 5,s56.54 797.U

Sep-20 "t0,45t.15 4,099.00 505.45 4,604.45 434.47

Oct-20 '10,296.92 4,659.00 477.25 5,130.2s 626.86

Nov-20 10,020..10 4,457.00 474.51 4,931.51 565.67

Dec-20 10,544.it0 4,523.92 4,984.94 524.19

Jan-21 10,827.66 4,785.74 495.55 5,237.29 560.40

Feb-21 9,967 .95 4,?82.05 567.65 4,849.70 583.55

Mar-21 77,333.46 4,945.87 474.29 5,4?0.16 &5.07
Apr-21 10,767.68 4,627.75 418.50 5,039.65 567.96

May-27 -10,522.79 4,579.76 405.22 4,984.98 460.80

lun-21 10,596.08 4,408.75 437.68 4,U6.43 428.00

Jul-21 71,697.13 4,71,6.19 404.57 5,1.20.76 513.00

Aug-21 -t2,458 
.c)-t 4,988.46 382.02 5,370.48 472."t7

Sep-21 ^12,607.88 4,504.57 410.69 4,975.26 M3.97

Oct-21 "t5,225.82 4,615.69 31,5.72 4,93't.41. 219.O7

Nov-21 77,490.18 4,883.86 33|D.31 s,220.78 -179.67

Dec-21 72,435.15 5,369.58 364.77 5,731.35

A
\

)(,

772.52

323.30

5,179.58

467.02

385.10
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12,108.00 5,"t91,.93 352.68 5,544.6't 654.25
'1"1,966.60 4,578.2t 277.48 4,855.69 342.37

73,?87.00 5353.56 333.99 5,687.5s 499.00

14,122.46 6096.63 342.30Apr-22 207 .50 6,304.13

May-22 15,055.08 6362.06 339.04 6,707.70 404.46

fun-22 ^t3,283.68 4741.48 365.25 5,706.73 477.40

J,.l-22 75,563.46 7113.04 412.28 655.777,525.32

Atg'22 12,399.00 4420.90 345.53297 .71 4,7-t8.61

Sep'22 't2,846.69 6083.04 388.79 6,47"1.83 532.36

(

Total 5,81,185.34 2,59,808.92 22,304.58 2,82,11.3-50 28,473.56
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UTTARAKHAND POLLUNON CONTROLBOARD

Gauradevl Parayavaran Bhawan

46-8, SlDCUI, IT Parlr Sahashtradhara Road
DEHRADUN (Uttarakhand)

Bdiru"s r$q fr{rq +J
qttrtfi cqfs-flr {-ii
+r-fr, ft-cqa, qd.a. qrd, rew'mde-
tdirflF-dirws)

HEAO OFFICE

Central
Laboratory

UKPGB/G.LJAnalysis Report-l I /2022t 12 b l) |

+sr d.

*-*o erffi fro)
B$I{rEIo-s n-{TUr frq=jur dd
g-i,., irstrd-ff, aro*ir

Date- O5 ?-t.
P.OD/UKPCE

L,:i-, ,.65 IilI-2s'22-"

il

frs-q- #Fro' silqr6cr6r r{-+ o1 frTesq or€ar d sq.a frt

q+{q,
Br0-tr frs{o, qr6 ofqqq{ zozz f; fffq orqf-dq am ftq B-fl}'r * srq otri T(

oHFr6 sdr<rr6 urtr c{t STffi'q wa qi, Sf rr(r$ .r-o'rXi d fd{&sur oTrsr €dr{
a-r ifto ol ul vS tl

1. M/s Ground Water at Different Loactions, Selaqui, Dehradun
2. M/s Asan River, near Shivalik College, Dehradun
3. M/s Dehradun Waste Management Pvt. Ltd., Sheeshambada, Dehradun

fiar+o- Bc+ffirg{rrit

q-q-A=q

VVu
(s{fud

satq-o trqfuqul 3Ifuiilr

I\

Eoe.'
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JTIARAKHAND POLLUTION CONTROL BOARD

Gauradevi Parayavaran Bhawan
46-9,5lDCUL, lT Park, Sahashtradhara Road

DEHRADUN (Uttarakhand)

HEAD OFFICE

CENTRAT LABORATORY

sffrsus v-$q fr.irq std
.fttrtff cqfs{or rfi

l+-ff, fucqa, qri.A. qrd, q-devnr+d-

tflr5trd{Irtr)

Report no - UKPCB/CUROD/065

do

Web: www.ue cb.uk

Ground Water Gharacteristic

ytz
.11' il

(Amit ny
(

(Pradeep Chauhan)
Lab Assistant

Name & Site of
Sampling Point

M/s Ground Water at Different Locations, Selaqui, Dehradun

Sample Collecled By: Dr. R.K. Chaturvedi (RO)

Date of Sampling: 17.10.2022
Sampling Point: 1. Ground Water at Main Gate

2. Ground Water at Trommel Side
3. Ground Water at Gate no. 2
4. Ground Water at Backside of plant
5. Ground Water near River Side

Nature of Sample: Grab
s.N. Parameters Observation Unit

1 2 3 4 5

1 pH 6.25 7.23 6.57 7.50 7.90
2 Total Dissolved

Solids
97 96 1 0 1

qo
1 8 1 mg/L

3 Total Hardness '1 10 115 104 113 288 mgil
4 Chloride 06 05 05 06 12 mg/L

Nitrate Not
Detected

Not
Detected

Not
Detected

Not
Detected

Not
Detected

ppm

6 Sulphate 1.34 1.12 2.09 3.42 57.23 ppm

7 Arsenic Not
Detected

Not
Detected

Not
Detected

Not
Detected

Not
Detected

ppm

8 Cadmium Not
Detected

Not
Detected

Not
Detected

Not
Detected

Not
Detected

ppm

I Chromium Not
Detected

Not
Detected

Not
Detected

Not
Detected

Not
Detected

ppm

10 Copper 0.04 0.08 0.0'1 0.04 0.05
11 Lead Not

Detected
Not

Detected
Not

Detected
Not

Detected
Not

Detected
ppm

12 Mercury Not
Detected

Not
Detected

Not
Detected

Not
Detected

Not
Detected

ppm

13 Nickel o.22 0.17 o.23 o.12 0.19 ppm

14 lro n 1.82 2.36 11 2.63 3.24 ppm

15 Zinc 1.'t0 o.48 1.36 0.96 1.43 ppm

Asst. Environment Engineer

ppm



^ vraRlxrnruo poLlunoN coNTRoL BoARD

' Gauradevi Parayavaran Bhawan

46-8, SlDCUl. lT Park, Sahashtradhara Road

V DEHRADUN (Uttarakhand)

HEAD OFFICE

CENTRAL TABORATORY

Web: www.ueppcb.uk.gov.in
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Report no - UKPCB/CUROD/066

Surface Water Characteristic

Name & Site of Sampling
Point

M/s Asan River, near Shivalik College, Selaqui,
Dehradun

Sample Collected By: Dr. R.K. Chaturvedi (RO)

Date of Sampling: 't7.10.2022

Sampling Point: Surface Water
Nature of Sample Grab
S.N. Parameters Observation Unit

1 pH /.oJ
2 BOD OB mg/L
a COD 46.4 mg/L
4 Total Dissolved

Solids
225 mg/L

5 Total Suspended
Solids

34 mg/L

.\1 'g0

(Amit ok
Asst. Environment Engineer

(Pradeep Chauhan)
Lab Assistant



JTTARAKHAND POLLUTION CONTROL BOARD

Gauradevi Parayavaran thawan
46-8, SlDCUl" tT Park, Sahashtradhara Road
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HEAD OFFICE

CENTRAT IABORATORY

Report no - UKPCB/CL/ROD/067

4P-4
. \\'

Web: www.ue ,U ,tn

Surface Water Characteristic

0 ll t|
(Pradeep Chauhan)

Lab Assistant
(Amit Pokh

Asst. Environment Engineer
r)

Name & Site of Sampling
Point

M/s Dehradun Waste Management Pvt. Ltd., Sheeshambada,
Dehradun

Sample Collected By: Dr. R.K. Chaturvedi (RO)

Date of Sampling: 17.10.2022

Sampling Point: Untreated Litched Water Sample
Nature of Sample: Grab
S.N. Parameters Observation Unit

1 pH 8.85
z mg/L
J COD 3840 mg/L
4 Total Dissolved

Solids
1120 mg/L

Total Suspended
Solids

5396 mg/L

o Fluoride 1.09 ppm
7 Arsenic Not Detected ppm

B Mercury Not Detected ppm
o Not Detected ppm

10 Cadmium Not Detected ppm

11 Chromium Not Detected ppm

12 Copper 0.21 ppm
'13 Zinc 1.38 ppm

14 Nickel 0.35 ppm

15 lron 6.84 ppm

BOD 260

Lead
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ATH ENA Uttarakhand Urban Sector Development Agency (UUSDA)
Design& Supervision Consultant (DSC)

TATA Consulting Eflgineerc Limited in Consortium rvith

ATHENA lnfonomics lndia Private Ltd.

1 CE. 12264 A-lJ U SD A-2022 - g 6o
,' Dated.20-02-2022

To,

The Additional Program Director,
Uttarakhand Urban Sector Development Agency(UUSDA)
777, Sa atyik Tower,
Rajendra Nagar, Kaulagarh Road,
Dehradun-248b0r

Project

Subject

Sr. No

Sri Ravi Pandey

Dear Sir,

This'is in reference to the above subject,we would like to inform you that the following

team comprising the'eiterts from TCE and other concerned government departments

had'already visited the sitd of solid waste processrng plant & scientific disposai facility
situated at Shishambara, Dehradun on 1110412022.

Design & Supervision Consultant (DSC) Contract Dated 01st April'2021.

Subrnission of Site Visit Report of Shishambara Composting and
Sanitary Landfill Plant in Dehradun.

(i) Letter no: U US DA/A-352I397, Dated: 1110412022
(ii) Letterno: TS94/JNNURM-Swll/l-Dehradun12011-12,

Datedt 07 !O412022
(iii) Letter no: 107lST 1202?, Daledi OAlO4lZ022

Nanre Designation & Organization
- 
------l

2

4

5

Dr.Avinash Khanna
Dr. R K Chaturvedi

SE, UDD and Nodal officer for Waste l\4anagemenl

CHO, DNN

RO, PCB

ExperlS\,VN4, Ul.ls%-
Expert-SWM, UUSDA

Plant fVlanager, D\rr'uiPL

lE Consultanl

Dr.Alok Kumar

l
/? The. site visit report prepared by our experts was sent to Urban Developmeni

Directorate (UDD) aridUt{arakhand Environment Proiection &Pollution Control Board

(UEPPCB) for their review and valuable suggestions vide email daled. 1210412022.

Based on their feedbaik the attached report has been finalized and is beirlg submitted

to your good office for further necessary action.

Mr. Ganesh. Kumar Singh

6 l\,4r. Victor
lVlr.Uday

. TJlTJI CONSULTING ENGINEERS LIMITED
Project Offlce-Slreef -7,ts noor, Rana Farms, Kaulagarh Road, Raiender Nagar, Dehradun, 248001

Corporale Offlce-Unit ng NB 1502 & SB t SOt , t 5tn Ftoor, Empire Tov.,er, Cloud Cily Cempus, GUT No 31,
Village Elthan,Kalwa lndustrial Estale, Thane Belapur Road Airoli, Navi Mumbai-400703

VJebsite v/ww.lce.co.in, CIN U74210MH 1999plc123010. E.mail:!gq,q{te!etrD!-e]t9-q€9.!0

Ref

L

l1

I



l,
Uttarakhand Urban Sector Development Agency (UUSDA)

Design& Supervision Co ns u ltant (DSC)

TATA ConsLrlting Engineers Limiled in Consodiunr with
ATHENA lnl00oinics lndia Private Ltd.

3+

Thanking you and assuring you of our best of services alltjmes.

Very truly ),ours,

For TATA Consulting Engineers Limited

(Rajiv Kuma
Team Leader -

Encl. Site Visit Report.

Cc:
1 . Prog r;am Director, UUSDA.
. Directo'r, Urban Development Directorate, Govt. of Uttarakhand (UDD).2

YATfr CONS.ULTII\lG ENGIN EERs tlt.llTED
Project Of{ice-street -7,1'' floor, Rana Farms, Kaulagarh Roacj, RajerJ.rr llager. Dehradun, 24500'1

Corporate Offlce-Unit no NB 1502 & SB 1501 ,15'n Ftoor, Empire Tor/cr, Cioud City Campus, GUT No 31,
Village Elthan,Kalwa lnduslrial Estate. Thane Belapur Road Airoli, Navl hlumbai-400708

Websile www tce.co.in, CIN U74210MH'1999P1C123010, E-rnail:!ce.athena@vahoo.com
./
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Visit to Deh radun Waste Manaqem ent Pvt Lld. (DWI'4 P Ll. Shlshain da. Dehradun

Dale:1110412022

Visit Team:

CHO, DNN

RO, PCB

Expert-Swi\4, UUSDA

Exped-SWM, UUSDA

lE Consultant

Observation and Findings:

Observation & Findings

.SCF to be reprocessed for RDF

grade acceptable to €ment

induslries,

lrlixing of additives, selting-up o{

4 mm tromnrel and de-sloner

equipment may help in

improving the quality of compost

Comprehensive marketing

strategy needs to be developed

{or selling lhe compost and RDF

Conlract vrith DV{MPL tc be

revisited for the compliance of

key performance indicators

(KPls)

Sr.

No.

Name Designation & Organlzatlon

I Sri Ravi Pandey SE, UDD and Nodalofflcer for Wasle Management
2

4

Dr.Avinash Khanna

Dr. R K Chaturvedi

Dr. Alok Kumar

6

Mr. Ganesh Kumar Slngh

Mr. Victor Plant[4anager, DW[4PL

Mr. Uday

tr.
No,

Aspect Remarks

1 PIant Capacity: It was mentioned by the plant operalor lhat

facilily was designed for 300TPD, whereas

the present incoming v/aste is n't0re than

4OOTPD,

The plant neeCs lo be upgradeC for

ils capacily

2 Waste

Segregation:
ll was reported by the facilily operalor anC lE

consultanlthat mixed waste;s coming to lhe

plant. There is no source segregation arid

therefoie, it is putting pressure on lhe plant

and machineries. Large amount of

segregated dry wasle/ relects iabout4l!4) is

being dumped lo lhe Iandiillsite.

The rejecls ere inclusive 0f bi0Cegradabie

waste and then meihane is generaied

causing landfill fire.

Intensive IEC prograrnme needs to

be taken and 2 bin syslem to be

implemented in lhe city.

A robust system is required ior

collection and transportation of

waste jn segregaled manner.

3 Quality of

Compost - and

Segregated

Combustible

Fraction (SCF):

Due to mixed v,/aste, qualily of comp0sl

producl and segregated combustible fraclion

(SCF) are not meeting the requireo siandard

leading to lesser demand lrom markel. lt \(as

revealed lhat large amounl of compostis lying

atthe facility. Also, SCF is not being accepled

by cement plants.

l,.| r
Site Visit Note for DWMPL, Shishampada 1

l
I

l

q
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It was reported that 4mh I is aot

norking for last 2 monlhs. Due to this a large
-amounl of wasle is lying and choking the

available space.

Leachale is overflowing inside lhe processirg

facilily.

!t !^ras also reverled thel L eanhaie Trealmeni

Plant (LTP)was not working and it is recently

repaired.

Concern was raised aboul the high runnrrg

cost of LTP rvhich may be the reason for non.

functioning of it

',rhis is a design cieficierci as sirgle
processing line is there. Tllere is no

redundancy in the planl capacily.

Delay in repair of trommel clearly

indicales lack of maintenance and

spare par1s.

Apart from 4mm kommel, de-storer i

needs to be sef-up

Action points:

2

3

4

5

6

Facility for fire{ighting. Th6ugh this being implemented at this slage, an expert review is required 1o have

a robust system to cater to the present and future lire risks.

lnformation and Education for source segregation of waste, Two bin syslem needs to implemenl as

mission.

The plant 'capacity.lo be.upgraded. The contract conditions lor the plant to be re-negotiated and

implemented

Policy Ievel intervention is required for promoting compost use

[4atler ol mismanagement and resource issues to be taken up vilh senior managen]enl of D\ryUPL.

Proper Log Book is to be maintained for inlet of 'leachale' quantity {rom SLF to LTP and quanlity oi

'treated leachate" and its reuse in the planl campus to ensure trertment of leathete.

Under EPR companies have been registered in MoEF&CC, Gcl for removal of plastic irom the eco

syslem. This option should be explored for removel of RDF kom the plent. But for exploring this opijon,

Caloriiic Value is to be m-aintained by the DWMPL so that the W2E plants/ Cement Plani can wiiiingly

utilize it.

As per the 0ontract, processing fee is being paid by NN Dehradun ior RDF and Compost preparation, bu1

at present al the plani.SCF is available not the RDF, Therelor serious elforts are to be made by D\ryl'4PL

to prepare proper RDF and Compost.

^

7

8

kttN#q -ir
v

x"5lbu *--

Sr,

No

Observation & Findings Remarks

Maintenance &
Upkeep , of

acility:

t

5

F

Fire Fighting

Facility:
Fire hydranl and availebility ci vraler

is being arranged. This is

recommended that a saiety aud t be

conduc{ed and adequaie provision

to be made.

It was observed lhat landfill had no ,ire

hydrant neither storage of fir€-fighting water.

This is a design deficiency of landfill

Site Visit Note for DWM PL, Shishampada

( e .v0 o
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Annexure.l : Site Vlsit Phbtooraohs

37

Figurcl: A l,lopshot ol theSCF

Figure 1: A Snopshot on the Leochote Oveilow inslde the Plont

Figure 3: Picturc afthe Sonitory LondtlllFac ity

a\
1t

I

seopo

Site Visit Note for DWMP!, Shishampada 3
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Letrer No .. .I..*Y. . ..9...1...
To

The ProJect Manager

fr.rq. trqr{q I
ssrooo: {-ts- (nagrrntgail.ddn

Notlce

@gmail.com) 3B
oare2S..tot lzozz

Leachate generated at all stages during p rocessing/storage ofwaste in the plant/SlF is not being treated as

per the requirement ofthe project. As the l4SW is stored without liner and latchets are not processed in line
with concession agreement which result in to degradation of ground water as well as surface rvater of the

are:a and crcalinr foul smell in tha plant area as well as srrrrounding the processing plant. Degradation of
ground water as well as surface tvater is a punitive act as per the MSW Rules, Ground water protection

Rulet and Environment Protectio0 Act/Rules.

gro
207

Payl ng serious attention to the address the above problems rvhich is causing Danger to narural

water/ aquifer bY discharge of Leachate in rvhole premises and which is damaging the surrounding physical

environ ment. A Penalry of Rs, 10,00,000/' (RuPees Ten Lakh) is imposed for continuous c t r ave ntio n

and willful default of ,llegal practices and the same will be recovered from the monthly bills

Chief Municipal Healt h flicer
llagar Nigam Dehrad un

D.ehradun waste ManaBement prt. ttd,(DwMpL)
Sheeshambada project site.
P,O. Sherpur, Chakrata Road
Dehradun ,Unrakhand '

SubJect: t,li::T.:-::-t"rt of processing ptant of solid waste processing, compostins and scientiric Landflll
lJL4 ursposal sYstem in Bulld, operate and rransfe, mode laor; at sheeshambada, oehradun
(Uttarakhand)

ln continuations to our letter no.1617 (H) daled-zoL7-os-2022 and letter no.- 71 (Hl dated 20/0712022 and
verbal instructions a number of tim.. to ir.rto th" prour"i iiiu.r,..te generated and ilowing intolpouring into
the natural Jrain. ln view of the above competent'authorlty t., ,i"*.i it very seriously for the negligence on
your part' ln view of the continuous contravention of the non treating/mishandling of Leachate, you are found to
doing intentional contravention of the Concession agreement. tt has been noticed that Leachate are coming out
of the land fill si:e and going our of the plant 3rea towards low lyin&/stream side area. Concessionaire was
supposed to check the entire latchets produced/collected a scientific rianner by diverting and collectin8 them
lhrough a drain and process in LTP. But instead of collecting and processing concessionaire allowed Leachate
water into natural drain/nearby field, This cat.rsed the environmental degradarion. The natural water flowing in
the neatby nalla /tribLrtary in golng to be contaminated .tt is a very 5erious violation of the Concession
agreement. This type of practice also has a public perceptio. as foul smell,/ hazardous materials pouring into the
natural drain/water lable and posinB thraat to the right to good life of the nearby population. Even the storm
water during rainy season flowio8 over the SLF must be tackled by way of making a drain all around the dump to
protect the surface water a5 wellas ground water.

ln view of the above it is conclude that the concessionaire is doing willful default for degradation of
und water not processing of I-eachate lt is the gross violation of concession agreement and MSW rule
6, Above are the serious issues and inspection rePort these are being mentioned. Concessionaire is nor

Munlcipal Commissloner' Nagar Nigam Dehradun for krnd information'

';t"t:;' #;;;; (sei prtt"l' "Badani) 
' 
Nagar NI8am. Dehradun to take necessary action'

ffi;ri-;i.|,-|io;ect Engineer' IBB iechnocrat' Farldabad to monltor the matter regularlv f
informaccordingly. Chief Municipal Hu/t ofn..,

Nagar Nigam Dehradun

tol
1.
?

3.
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oatc .,l.:1../.,5,../202?tettet lto .,...\t
To
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The ProlcctManuger
Deluadun Wastc ManogcmcntI\,t Ltd, IDWMPI)
Shccshambuda Prolect slta.
Dehradun 

'uttraklrand

-: Not lce: -

Dehnrt un (Uttara[hand)

This ioint ln+cctton rcport dated tzlos lzoz2 by chlcf Munlclpal health ofllccr, NND and lndependent

Proieo Bngtnccr on the abovc citcd sublecu Earlier ln tt c ,orninil nic outbtcak wal-also reported wltich

r*"rput ofiby loint efrort of Flrerr8hting (F.F) Department & Processlng plant cmployces'

During the lnspcctions fotlowing rvcrc obscrvcd-
1. Only Bore hole has been dritled but nrc hydrant system ls not inslalled so far'

2. The both ?Snrm size trommel machine is notworkinB as it requires urgent repair and accordingly one of

concessionaire \vas directed to roke up it's rcpalr on prlority.
3. The insallation rvork ofCCTV is s$ll under progress near Sanitary Lanclfill Site & processing planr'

4. Leveling rvork and soll laying/compaction rvork is bcinB undertakan af Sanitary Landfill site but at slo"v

pace.

For the above lacking form sr.no.1 to 4, corrccsslonalre is advised to take up on urgent and tmmcdiate

basis.

5. Funher, ir is noticed that un.processcd waste (Mixed MSW) is being dumped on the Nort} sidc open
land of plant without laying HDPE liner, Thls practice / act ls very much objectionable and Sross
violations of lr,lSW Rules 2016 and concession agreemenL As the MSW is stored without liner and the
leachate generated out of wane may damage ground water/surface water qualiry of thc surrounding
area and will create foul smellln plant prcmiscs and adioining areas.

6. Mosr trf the vehicles dcployed for shiftlng of l,lSW for processing plant and handling becomes
brakdorvn on almost evcry day. lt is because concessionaire is not carrying out proprir
periodical/breakdown n:aintenancc of vchiclcs. Concessionaire is advised to get properly repair/
maintenance work as per concession agrcemcnt clause 3.1 schcdule 6.

As violations at sr. no. 1 & 6 are of rcpeated nature and a gross violarion of Concessi6n
agreement and MSW Rules 2016, Nagar Nigarn Dohradun imposcs a penalry oi Rs. 500000/-
which will be rec.lvercd from monrhly bill o[ the concessionaire.

Yorr are directcd to take immediate nccessary actions ln arbove rnatters anrl sutrnrit conrplirrrce
repon withln 7 days.Thereaker, in case of non-contpllancc, Nigar Nigam Dehradun (NND) rsill rake [ulther
action agalnst Dehradun Wastc ManaBcmcnt Pvt. Lld. IDWNIPL) as per thc terms of Conccssion r\sr.ccr cnr
&!l5wRules20r6 

crriefr"runi(,cirrrh ofric.,r

Nagitr Nigaltl Dclrrltlttrt
C.ogy w: -

l. Muiricipal Conrrnissioner, Nagrr Nlgarn Dclrrarlun lbr klnd lnforlrotlon.
2. Asst Englneer (tJed Prilkash 0adani), Nagar Nlgaur De[radu1 to txkc nuccsslry nctiotr.
3, .lrlational llead (Mr. R.M Rao), Ramky linvlro Englleers Llmltc<i, llytlcrabnrl for infornr;rtio\
4. lndependcnt Proiect Engincoq llllt 'Iec[nocrat, Fnrldabarl to rnorrltor thc muttcr rcgtl\irrly \](l

inform accordingty. +Y. -.. 
.-

Clricl !'1urricl1:;rl I ll"'il(h dfli(cr

Nr8:ll NigJrn tlcltrxd'rrr

Sublrctr |oint lnspcction rcport of processtng plant of Solld Waste Processing, Composting and Scicntific

Landfill (SLF) Dtsposal syitcm ln U"uit.l, Operate antl Transfer mode (BOTI at shccshambada'
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The Proiect Manager
0ehradun Waste Manatement h/L ttd,IOWIvlpLl
Sheeshambada project site.
P.O. Sherpur, Chakrata Road
Dehradun ,Uttnkhand

Subiect: lnspection report of processing plant of Solid warte Prccetslng, c-ompostinz and fientilir' laodfill

(3Lt) Disposal system in Buitd, operate and Tnnsler mode (BoT) a7 shelhambzda' Dzhradun

(Uttar3khand)

This refers to the lnspeclion repon by tndependEnt Pro jec\ Engineet on tte- abo'rc cil'-d tub)'1"
We vrould like to inform and bring in t, yo.,, notice ihat Ciocpssionaire lt/s O'llll'?L it (.rt' 't2', ''t ?' t'ilri 

':n.
proce:sing plant, a^d sanitan/ larrd fill sire in scientific manner lRecenl Photo|Gphs r,f in"rz''''t"r' 

"12''. 
ir i'4''

been noticed tlat Leachate are comin3 cul of the land fill site and Tcing o'.tl oI t'' ,l-"':' ""2 
"- rr'rd" 1'"tt

lyin3/stream side arez. Conces5ionaire vras supPosed to check the erl(i?- lalchatg 9rcdu'-"/"tt:'--"''z ' "''' ' 
r'''l:'

manner by divening and collecting them lhrough a drain and }t.r.-?si irt lTP. Tvi ihst.'.c '.1 ""'' 
'=: ( 7' z(a

processing conc€ssionaire allovred Leachate,.,/at€r int o nalwal dain/nezrb1 tield. Tni', r-zut'-o i?'a.' 1'1'u''11'z'1t-21

degradation' The natural walet llovtihg in the nearby nalla /ttibuur/ is eoinz tt b' c'r\Izc'it''"i" i '' z Erl
setious violation of the Concession atreem€nt. This type o1 ptadice also has a gvblic azrcel\it'':' z" i'-';i :rrzll/
hazardous materials pouring into the natural dfti^/vtatet lable afid gosinl lhreal lo l^2 tizin 7r.,2-r,r.i ,''2 r,i t'19

nearby population. Evan the storm v/ater duin| rciny season llovtiog o'tet l^a 
't-i 

rrtrt' L'a 2'-/ 'a7 '- / '' / "1
maboga drain all around the dump to protec the surtace watet as Ytell as 7rotta'J taier

l*acheu genercted at alls',azes during processing/storage ofrzaste in tht plant/9r-? s n','.'-z:t Ztr zz',zd

as per the requirement of the proi€ct As the MSV/ is stored 'zithout lin er zr'o laicher: ar. r,' ):',.'.t':..c
in line vrith concession azreement rvhich result in to degradafion of grouno',':a;.ai as'.';alt -.a ;t:!:zca
vlzter of the ereaand creating foul smell in the plant area as vrell as surroundir4ihz gtLa.'>:.:,2 '-'.ai.--

Degradaaon of ground v/ater as rrell as surface waler is a puniti./e aci as per th.. i,i)',i; ?,-,2:.5r.,und,
wat r protacion Rules, and Environrnent Protection Act/Rules.

ln view of lhe above it is conclude that the concesslonaire js dolng rzillful <iefault fcr dzTraeanrln {1
grouad waler by not processing of Lactates. lt is the gross violation of concession aoJe.m2nt ani l,i S1,..' r.r le

( ,l) 2076' Above.are 
.the 

serious issues which has been pointed out by lE io earlier inspectron rzp.tr.s -t_s .,,,,21L

\5/ Concessionaire is nol paying serious anen$on to.address the above problems l.;hrrh are czusrn3c ^ t acnrmulation ol vtaslz, discharge of Leachate in vrhole.premises and damaglng the surrounc::r3 phTsicaiuunq 
,rr,ko.l.y:n! ! penalry ot Rs.s-o,ooo/' (Rupees fifty thousand) is imposed for conrrnuous r,r n:.a,,,enrr.Jn

n t and vrillful default of illegal praaices and thc same will be recovered from the monthl;, bills.r'c' 
o -J 'aoThot are direaedto take immediate necessary corrective actions in above maners and submircomplianue report v/ithin 7 days. Thercafter, in case of non-compliance, Hagai N[am Dehradun f)i]iD) r.rilltake further action against Dthradun waste Management Pvt. Ltd. towirpij * pi. rhe rerms of concessionAgeenent &MSw Rules 2016

Cnief la unic/afiealrh offi ce r
Nagar Ni'gtm Dehradu n

l'tunicipar commissioner, Nagar.Nigam Dehradun f.r kind informatioAssL Engineer (Bed prakash Badanl) , Nagar Nig". ir.f,rrj"" ," 
"1"tnd-ependent p.r oiect Ens)neeLles T*ct n-o;rii,E.ii#iil r'i",,",lntorm accord ingly.

Cogy tol
1.

2.
3.

9o\b+)Y1-

n.

necessary action.
the maneJ re{ularly and

'-/
Chief M uni$,iifH eal th oll'icer

Nagar Nilam Dehrad u n


